


111. Two or morc of the visitors, one of whom shall be a ~ ~ d i ~ i l  

nlontbly inspection Officer, shall, once at the least in every n~ont~h,  together 
by visitors. inspect every part of the Asylum or Asylums of which they 
are visitors, and see and examine, as far as circumstances will permit, every 
Lunatic therein, and the order and certificate for the admission of every 
Lunatic admitted since the last visitation of the vi~i t~ors  ; and shall enter in  a 

'boolr t,o be kept for that purpose any remarks which they may deem proper in 
I regard to the management and condition of the Asyl~zin and the Lunatics 

therein. 

IV. I t  shall be the duty of every Darogah or District Police Officer to  

Wandering and dan- 
apprehend and send to the Magistrate all lsersons f ~ u n d  

gerous Lunatics to be wandering a t  large within his District who are deemed to be 
I , a t  to the Magistrate. 

Lunatics. and all persons believed t o  be dangerous bv reason 

Certificate and order Oi Lunacy. 
for reception in Asy- 
lum. brought before a Magistrate, the Magistrate, with the assist- 

ance of a Medical Officer, shall examine suchlfperson, and if 
the Medical Officer shall sign a certificate in the Form A in the Schedule t.o 
this Act, aad the Magistrate shall. be satisfied on personal examination or other: 
proof that such person is a Lunatic and a proper person to be detained under 
care and treatment, he shall make an order f6r such Lunatic to be received 
into the Asylum established for the Division in which the Magistrate's 
jurisdiction is situate, or, if such-Lungtic is not a native of the couiltry 
aad  ,the circurnst~a.nces of the case $0 r$quire, into a Lulla&ic Asylum at the Presi- 
.dewy; and shall send the Lunatic in mitable custody to .the Asylum mentioned 
in such order. Pmvilded that, 'if ahys friead or .relative of any Lunatic, who is 

16 cJeitain case$, a believed to be dgngerouls, shall undertmke in writitmg bo the 
Lunatic may be corn- 
niitted to  the care of satisfa~tioh of .the Mkt'gistrak $hat such> Lunatic shali be pro- 
his friendsorrelatives. perly taken-care of, and shall be prevented from doing injury 
to himself or others, thc Magistrate, insbeed of sending liim to an Asylum, may 

O* sent to  a licensed make him over (to the care of such friend or relative. Pro- 
Asylum. vided also that, if any such friend or relative shall desire 
that the Lunatic lnay be sent to a licensed Asylum instend of the public Asylum 
of the Division, and shall engage in writing to  the satisfaction of the Magistrate 
to pay &he expenses which may be incurred for the lodging, maintenance, 
medicine, clothing, and care of the Lunatic in sbch Asylu.m, the Magistrate flay 
send the Lunatic to the licensed Asyluin mentioned in the engagement. 
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Tr. If i t  shall appear to the Magistrate, on the report of a Police Wicer 

I n  case of neglect or or the information of any other person, that any person 
cruel treatment of a within the limits of his jurisdiction deemed to be a Lunatic 
Lunatic, Magistrate 
may order relative, or is not under proper care and cdntrol, or is cruelly treated 
person bound to main- 
tain him, to provide Or neglected by any relative or other person having the charge 
for the proper treat- of* him, the Magistrate may send for the supposed Lunatic, ment of such Lunatic. 

and surnmon such relntive,or other person as has or ought 
to have the charge of him ; and if such relative or other person be 
legally bound to ~xlaintairi the supposed Lunatic, the Magistrate may ~xakr. 
an order for such Lunatic being properly cared for and treated, and, 
if such relative or other person shall wilfully neglect to comply with the 
said order, may commit hiin to jail for a period not exceeding oiie 

I f  no person bound 
month. If there be no person legally bound to maintain 

to maintain him, Afa- the supposed Lunatic, or if the Magist,rate think fit SO t o  
gisti-ate. may make an 
order for his reception do, he inay proceed as prescribed in the last preceding 
in Asylum. Section, and upon being satisfied in manner aforesaid that 
the person deemed to  be a Lunatic is a Lunatic and a proper person t o  be de- - 
tained under care and treatment, may make all order, for his reception into 

narogah to report such ~ s ~ l u m  as aforesaid. It shall be the duty of every 
neglect. Darogah or District Police Officer to report to the Magis- 
trrate every such case of neglect or cruel treatment as aforesaid 'which may 
come t o  his knowledge. 

TI. All acts which the Xagistrate is authorized or required to do by the 
Coinmissioner of PO- two last preceding Sectioms, may be done in the Presidency 

lice, &c., to act in t h e  
PI-esidency Towns and Towns and the Stations of the Straits Settlement by the 
Straits Settlement. Commissioner of Police; and all duties which a Darogah or 
District Police Officer is authorized or required to perform, may be performed 
in ally of t,he said Towns and Stations by au Officer of the Police Force 
not below the r a ~ k  of Inspector. 

, VII. Except as otherwise hereinbefore provided, no persoli shall be received 
Order and certificate into a Lunatic Asylum in any Presidency Town or in any Sta- ' 

for reception into an 
Asylum in Pwsidency tion of the Straits Settlement without an ord,er under the hand 
Towns and Straits Set- 
tlement. of some person in the Form B in the schedule to this Act, to-  

gether with sucli statement of particulars as is contained in the said Form B ; 
nor unless such person has been found Lunatic by inquisition or under an enquiry 
directed by ah order of one of the Courts of Judicature established by Royal Char- 

ter 
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tcr, without the medical certificate containing the particulars in Form A in the 
Schedule to this Act, of two persons each of whom shall be a Physician o r  Surgeon 
and one of whom shall be a l'residency Surgeon or a Surgeon in the eniployinent of 
the Governmentr. When such order is presented, the visitors or manager of the 
Asylum, before admitting the Lunatic illto the Asylum, may require the friends 
of the said Lunatic to engage to pay the expenses which may be incurred for 

1 the lodging, maintenance, clothing, n~cdicine, and care of the Lunatic, unless i t  
shall appear t,o the said visitors that they have not sufficient means of doing so. 

I VIII. Clause 1.-In places other than those ~pecified in the last nreced- 
- 

111 places other tllall ing Section, no person shall 'be received into a Lunatic 
Pxesidency Towns, kc., 
no pel.sonto be received Asylu~n, except as otherwise hereinbefore p~ovided, witJiout 
into Asylunl without 
order of Civil Court. an order of the Civil Court. 

I Clause 2.-When any person has been a.djudged to be a Lunatic, and - - 

Application for order a guardian for such Lunatic has been appoi~ted  by the 
to  be made by a guar- 
dian, if a guardian has Court of Wards or the Collector or by the Civil Court, if 
been appo~nted. such guardian shall desire that the Lunatic be admitted into 

a Lunatic Asylum, he  shall make application to the Civil Court, and the Judge, 
with the assistance of a Medical Officer, shall examine such Lunatic, and if the 

, Medical Officer shall sign a certificate in the Form A in the Schedule to  this 
Act, and the Judge shall be satisfied tha t  the Lunatic is a proper person to be 
detained under care and treatment in a Lunatic Asylum, he shall make an 
order for such person to be received into the Asylum established for the Divi- 
sion in which his jurisdiction is situate, or,'if he think fit, into any licensed 
Asylum mentioned in the application. 

Clause 3. -If any ielative or friend df any person for whom a euardi~11 h~ s .! A 0 ------- ---- 
~pp l i ca t ion  ~ h e r e  no not been appoint& by the Court of Wards or the Collector or 

guardian has been ap- . - .  
pointed. by the Civil Court, desilles that such person may be admitted in- 
to  n Lunatic Asylum, he 1na.y make application to the Civil Court, and the Judge, 
if he see sufficient reason for so doing, shall enquire into t>he fact of Lunacy in . 
the same rnaniler as if an application had been rnade to the Civil Court under the 
provisions of ~ect , ibn I11 of Act XXXV of 1858 entitled " An Act  to mnke better ' 

provision for the care of  the estates of  Lunat ics  not subject to tlze jurisdiction 
of tlze Supreme Courts of Ji~dica'ture"; and if the Lunacy be established, the Judge 
n ~ a y  then proceed in the manner prescribed in the second Clause of this Section. 

Clause 4 





I same may at any time ,afterwards be amended by the person or persons signing 
the same with the sanction of two or Inore of the visitors of the said Asylum, 
one of whom shall be a Medical Officer. 

of escape may, by virtue of such order, be re-taken by the manager of such 
Asylum, or gny Officer or servant belonging tlhereto, or ally other person au- 
thorized in that, behalf by the said manager, or ally Police Officer, and convey- 
ed to and received and detained in such Asylum. 

XIV. . When any Lunatic is sent to a licensed Asylum bv order of a Me.- 
Tn what cases GO- gistrate or Con 

naLic. admitted into such Asylum under Section VII or an order 
for t.lie recept.ion of a Lunatic is made under Section VIII, and rlo engagement 
has been taken from the friends of the Lunatic or order made by the Judge for 
the payment of expenses under the said Section TI1 or 'section VIII  respec- 
tively, the expense of the lodging, maintenance, clothing, medicine, and care ofr 
such Lunatic shall be paid bv the  Government to the manazer of such Asvlnm. 

- Tlunatic's estate, or by maintain his family, or that any person is legally bound to 
person bound to main- 
tain him. maintain and has the means of' maintaining such Lunatic, 
may apply to the chief Civil Ccurt of original jurisdictioil within the local 
jurisdiction of which the estate of the Lunatic may be situate or the person 
legally bound to maiiltaih him may reside, a i d  such Court shall enquire into 
the matter in a summary may, and 011 being satisfied that such Lunatic has 
an estate applicable to his rr~aintenance, or that any person is legally bound 
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STATEMENT, 

[@any  0y the pa+ticzcla?*s in this Statement be not knoun, the fact to be so 
stated .] 

 an; of patient, with Christian name at length. 
Sex and age. 
Married, single, or widowed. 
Condition of life, and previbus occupation (if any). 
The religious persuasion, as far as known. 
Previous place of abode. 
Whether first attack. 
Age (if known) 011 first attack. 

! When and where previously u~lder  care and treatment. 
Duration of existing attack. 

i 
~ u p p o s m ~  dause. 
Whether suljject to Epilepsy. 

I Whether suicidal. 
Whether dangerous to others. 
Whether found Lunatic by inquisition or enquiry under order of Court, 

b and date of Comrilission or order for inquisition or enquiry. 
Whether any member of patient's family has been o r  is affected wltllinsanity. 
(Sign cd) Kame. 

[Where  the person signing the Statenzenl i s  not the pemon who signs the 
order, Me  following- concerning t [ ~ e  person signing the Statement are 
t o  be added; namely,] 

1 Occupation (if any). 
Place of abode. 

Degree of relationship (if any), or other circumstances of collllexion wit11 
the patient. 


